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App1icat, having Laced a transfer fr om 

Rourkola to Joranda, had filed a representation 

on 13 .01 .06; a cooy of this has been filed as 

Annexure-5 to this cigina1 Application. No heed 

having been paid to his qrievances, as raisd 

urkder Arinexu.re-5 dated 13.01 .06, the pp1icant 

has filed the present Jriginal Application under 

ction 19 of the Administrative Tribunals Act, 

1985. It is the crievar-ice of the Applicant that 



- 	3.A.No. 89/06 

Notes of the Registry 	
I 	

Orders of the Tribunal 

mid academic session transfer •:i11 adverssiy 

affect his children in schol/coLlege. 

3ince the grievances of the Apolicant are 

pending with the Respondent Departent, this 

i.ginal Application is hereby disposed of with 

direction to the Respondents to consider the 

grievances of the Apt, -Aicant and pass necessary 

orders pertaining to his prayer to defer his 
4 

transfer till end of May,2006. 

With the aforesaid observation, this Zriginal 

Application stands disposed of. The Respondents 

need give due consideration to the grievances 

of the Applicant and, until them., the transfer 

of the Applicant from Rrkela to Joranda shell 

remain stayed. 

Send copies of this order to the Respondents, 

along with copies of the Original Application, and 

free copies of this order be given to Mr. A.Sajn, 

id. Counsel appearing for the Aoolicant and to 

Mr • S .B .Jena, Ld. Additional JtaLnding Coin se I on 

whom a cooy of this O.A. hd already been served. 
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